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and alsd ¥or 4 Hinimum per-
centage of occupancy by
Indian Public.

(vi) Loang ghould also be allowed
to be raised abroad for such
Joint ventures provided the
terms are reasonable.

(¢) while it is aifficult to indicate
the likely size of investment during
the next flve years, it is hopea that
the response would be adequate and
encouraging.

Statement made by the Minister about
Export of essential commodities

#176. SHRIMATI GEETA MUKHER-
JEE, Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that in his
address to the National Committee ol
the International Chamber of Com-
merce in New Delhi on October 28th,
1980 he stated that in the coming years
essential commoadities will have to be
exported for earning foreign exchange:

(b) if so, what are the essential com-
modities that are proposed to be ex-
ported; and

(c) what are the essential commo-
dities that are being exported now?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) In an
adaress to the annual meeting of the
Indian National Committee of the In-
ternational Chamber of Commerce, it
was observed that we will have to
make sacrifices in the domestic front
to make available supplies of essen-
tial commodities for export to earn
foreign exchange in the coming years.
The reference was made in the light
of the seriousness of the anticipated
foreign exchange situation.

(b) and (c). A number of essential
commodaities of mass consumption
nature are banned for export. In res-
pect of other essential commodities,
ag far as possible, such exports are

guIated through quota ceilings, fixa-
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the principal - eéssential bﬁ'ﬁnokliﬂﬂs
which are allowed f6r export are miédt,
rice, vegetables gur, chillies, tea,
cloth, matcheg and Ash.  The export
policy for essentlal comdxoaitge, is
reviewed from time to timé i
light of emerging supp -demand situh-
tion. As such, it is difficult to peéify
the names of esgentlal corhmodities
that we many export in the futufé.
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Chlna' to purchase Virginiz Tobacco
from India

*178. SHRI M. RAMGOPAL
REDDY: Will the Minister of COM-
MERCE be pleased to state:

(a) whether China has agreed to
purchase virginia tobacco from India;

(b) whether the modalities of the
deal has been finalised; and

(¢) if so, what are the details
thereof?

THE MINISTEKR OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) and (c). Export of tobacco is
not canalised and the importing coun-
tries are free to purchas~ tobacco from
India, exporters of their choice.
According to the information available,
China has signed contracts with 9
Indian exporters for purchase or 8,990
tonnes of viriginia tobacco valued at
about Rs. 16 crores during 1980-81.

Cardamom Pooling

*179. SHRI A. A. RAHIM:
SHRI K. KUNHAMBU:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there ig a proposal
with Government to introduce pooled
system of marketing for cardamom;
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_ (b) if 50, whether the protests frems
thé small growers of cardamom M
Kerala have been taken into come

sideration; o L.

(e) the attitude of the' Car o
Board in this regard; and damozs

(d) whether it will not adversely
affect the price of Green Bold card&-
mom produced in Kerala?

THE MINISTER OF COMMM.
AND STEEL AND . MINES (SHRE
PRANAB MUKHERJEE): (a), (8
and (d): In the context of the lower
realisations for the cardamon growem®
in Karnataka, there have been sugges~
tions for measures {o provide 1o~
munerative priceg to cardamém
growers in Karnataka which includé
a system of pooled marketing Sok
cardamom. The matter is being ex~
amined in all its aspects.

(c) The Cardamom Board discuss
ed ‘Pooling cf Karnataka Cardamom?
at its meeting held at Bamgalore on
29-8-1980 when it decided to set up
a sub-committee for studying the
marketing system in Karnataka and
to advise the Board to evolve a sound
marketing strategy for Karnataks
cardamom.

Commodities taken out of the pur
view of the States for imposition of
Sales-tax

*181. SHRI NIREN GHOSH: Wil
the Minister of FINANCE be pleased
to state:

(a) have cartain commodities beem
taken out of the purview of the
States’ right to impose sales tax;

(b) if so, what are the commodities:

(¢) have any States objected f‘

this;
(d) if so, which are those States;
(e) has it been pointed out to Gov-
ernment that this is tantamount te

curtailment of the powers of the
States; gnd

(f) what is the legal basis for ovet=
ruling the objection of the States?





